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IN THE CENTRAL ~ INIQTR.TIVE ThIsumAL : fYDEDI.A3 AD BENCH

AT HYDEEA3NL

C.e.NO, 1506/93 - Date of Order: 1.1,97
BETWEZN :

M.Simon Rao : .. applicant,

AND

i, The Pirector, Certral Tobacco
Kesearcn Ingtitute (Indien
Council of Agrl, Research),

. Rajahmundry,

2, Senior Administrative Cfficer,
Central Tobacco Rescarch Institute,
(Incian Council ot aAgrl, Rescdrch),
Rajahmundry.

3, Head Division oi Cnemistry, ventral
Topacco Research Institute (Indian
vouncil of Agrl. ReSearch),

Rajahmundry, .. Respondents.
Counsel for the Applicant _ .o Mr. M.,Rajemella reddy
Counsel for the Respondents .. Mr.V.3nhimanna
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I Orsl order as per Hon'bde Shri B.s, Jai ParameshwWar, M(J) [

HeAard Mr,M.Waiamalla Reddy, laarmed ascvmend £av oo -
applicant ard Mr,V.Bhimanna, learned stand ing counsel for the

respondents,

~ — -

CTRI, Rajahmundry was served with a cherge memo dt. 5.9,92,

In that charge memo he was charged to have submitted an AILTC

claim on 8,10,91 ij : . —
L In respect of himsel f and ﬁi? members of his

family fOor | netrind £vam 8A A ~x . . .- "
ticket numbers,
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2. v«ith resbect to the said charge an enquiry was conducted

by the “nguiry Auﬁhdrity. fthe Director and Disciplinary authority
by his order dt. 3,9.,93 accepted the findings of the Inguiry
authority and imposed the penalty of withholding increment for

a period of 2 yéars from 1,1,94 ﬁo 31,12,.94 without cumulative

effect,

3. It is this order that has been challenged by the

applicant in this OA,

4. The respondents have filed counter to this OA stating that
as per the CC5(CCA) Rules a govermment servant has an opportunity
to prefer an appeal against anv order aiven hu the Aisrinlinare
authority to the next_E}gher authority and that the applicant

has not exhausted the said remedy an%f?ﬁérefore the present OCA

is premature,

5. The learned counsel for the applicant conceeded thét an
opportunity for preferring an appegl against the order imposed
the penalty dt. 3.9.93 is available to the applicant. Hence

ve feel it proper to direct the applicant t0 prefer an &)real

to the appelate authority Yithdn—30-dae9 on or before 28.2,97

In case the applicant preferéed an &ppeal before the said date
S

the competent authority shall consicer the same on morits waiving

the period for f£filing an appeal/if any.

- By The OA is ordered accordingly, HNo costs,
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( 3.5, JAI PARAMESILIAR ( R RANGARAJAL )
L) o ) Merber (23mn.,)

\‘\977 Dated : lst Danuary, 1997

(Dictated in O:2en Court) ﬂ ﬂd
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